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Order dated 2.6.,2004

On being mentioned by the learned

counsel for the applicant, the matter has been

M s taken up to-day.

ke oo G e i - Heard Shri N.R.Routray, learned counsel
r .a * e {; b% 5 4 . .
Ne Ao for the applicant and Shri R.C.Rath, learned

= ~ o ~ . - . -]
Y - an ,\av_ja, Q. St;;.ngz.lqg Counsel for the Respondents (on whom
bl vy -

the materials placed on record.

a copy of the O.A. has been served) and perused
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NOTES OF THE REGISTRY
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Applicant, a permanent Group-D :

— AT

employee (Trackman) under JE/PWI/Consgéudfion
of East Coast Railway, Cuttack remained absent
for his sickness. He reported to duty with a
medical certificate from a private Medical
Practitioner(Homoeopathy) . Before accepting

the said medical éertificate, the Department

is required to get the matter verified from

the departmental medical officer (Res. No.3).
It appears that a letter,in this connection/
had = been drafted on 22.5.2004 requiring the

DMO/CON/CSP to examine the applicant and

Mcﬁﬁfyx certify as to whether he was really sick

Y %@ﬂkﬁﬂmg and/or was under treatment during the period

of absence from 8.5.2004 to 22.5.2004, It

further appears that this draft under Anneﬁﬁf€=

A/2 was never signed by the Junior Engineer
" pJ}*«f//

(Res.No.4) and as such/the applicant could not
get the nécessary consequential certificate- - -
£rom the -Respondent "No, 3,"- It—ﬁé& been .
submi tied that his representation dated
31.5.2004,15 still pending. Hence this O.A.
: In the fitness of things, I feel it
proper to dispose of this O.A. at the stage of
a&miséion with appropriate direction and
accordingly I direEZZRespondents<'particularly,
Res.No.é)to issue necessary instructions for
thé purpoée of sending the applicant to Res.3
for being examined and to obtain necessary
cert;ficates from Res.No.3 and thereafter to
act aé;ordingly} Res.No.4, as directed above,

should issue necessary instructions in the

matter by 2B8.6.2004p whereafter sRes, No. 3
¥




should examine the applicant and furnish the necessary
certificate (pértaining to the applicant) to Res. No.4
By 7.7.2004, Respondents should make their communications
under intimation to the applicant; so that he can appear
before Res. No.3 at the right time and place. In the mean
time, the Applicant should be allowed to discharge his
duties; as he was discharging his duties before proceeding
on lcave for his sickness.,

With this, the 0.A. is disposed of as above.
NO costse

Send copies of this order, along with copies
of the O.A. to all the Respondents by Special Messenger
at the cost of the applicant, who should deposit the cost
of 8pl. Messénger (by 3.6.2004) to be assessed by the
Registry.

Free copies of this order be also handed over

to the learned counsel of both the sides.




